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COUNCIL or STATE.
Wednesday, 26th February, 1941,

The Counoil met in the Council Chamber of the Council House at Twelve 
Noon, the Honourable the Pteaident in the Chair.

QUESTIONS AND ANSWERS,

P(|^HAS£ VALUE OF THE B.B. AND C.I.R. AND A.B.R.
22. Honourable Rai Bahaduh Sri NARAIN MAHTHA (on 

behalf o| the Honourable Raja Yuveraj Dutta Singh): Will Government 
state what amount, if any, they have to pay for terminating the contracts 
of the Bombay, Baroda and Central India Railway Company and the 
Assam Bengal Railway Company, and bringing these railways under State- 
management from Ist January, 1942 ?

The H onourable Mr . L. WILSON ; B.B. and C.I.R.—£2 million 
(Rs. 2 2/3 crores at Is. 6d.). In addition Government will assume liability 
for £1 million per cent, debentures raised by the Company).

A. B. R.—£1J million (Rs. 2 crores at 1̂ . 6rf.).

T he H onourable Mr . HOSSAIN IMAM : May we ask on what basis 
this sum has been arrived at, Sir ?

T he H onourable Mr . L. WILSON : In accordance with the contract.

The H onourable Mr . HOSSAIN IMAM : Was this the amount of the 
subscribed capital or the value of the assets ?

The H onourable Mr . L. WILSON : I require notice of that question.
Sir.

A ir  Mail  Service betw een  the U nited K ingdom  and  In d ia .

23. The  H onourable Ra i Bahadur  Sri NARAIN MAHTHA (on 
behalf of the Honourable Raja Yuveraj Dutta Singh): - Is there any 
proposal to explore the possibility of speeding up the air mail service 
between England and India ; and if so, what is the nature of the proposal  ̂
and its main details ?

T he H onourable Mr. S. N. ROY : The Government of India under­
stand that His Majesty’s Government have under consideration measures 
for speeding up the air mail service between India and the United Kingdom, 
but they have as yet no specific information about the details.

The H onourable Mr . HOSSAIN IMAM : May we know, Sir, what is 
the usual time nyir-a-days for the air mail ?

( 01 ) ^



The H o n o u k ablb  Mb. S. N. ROY : It is very difficult to say, Sir. What 
happens is that the mails to and from Durban go by air and thence by 
ship. The sailings of ships are uncertain now and the time taken depends 
on whether the planes make contact with a ship that is sailing immediately 
or not. In the reverse direction it depends on the sailings from England and 
the time taken to reach Durban.

FBDBaAL COUBT.

24. T he  H onotjeablb R a i Bahadxtb Sei NARAIN SIAHTHA (on 
behalf of the Honourable Raja Yuveiaj Dutta Singh): Is there any
proposal before Government to extend with suitable adaptations, if necessary* 
the jurisdiction of the Federal Court with a view to vest it with powers 
to hear appeals from EQgh Courts in India in certain specified cases, in o^er 
to give relief to the High Courts, and to give more work to the Federal Court ? 
If so, what is the concrete proposal, and will the Central Legislature or public 
opinion be consulted before Government gives effect to its decision ?

T h e  H onoubable Mb . E. CONRAN-SMITH : The question of enla^- 
ing the appellate jurisdiction of the Federal Court is under the consideration 
o f Grovemment but no final decision has yet been reached. As regards con­
sultation of the Central Legislature and public opinion the Honourable Mem­
ber's attention is invited to section 206 of the Government of India Act, 1936. 
<!)entral legislation wUl be necessary.

The  H onoubable  Mb . HOSSAIN IMAM : May we know, Sir, whether 
the High Courts were consulted ?

T b e  H onoubable Mb . E. CONRAN-SMITH : Yes, Sir.
The  H onoubable  R ai Bah adu b  Sbi NARAIN MAHTHA : What time 

jfcre the Government likely to take in considering this question ?

The  H onoubable E. CONRAN-SMITH : I am afraid I cannot 
give any estimate, Sir.

The  H onoubable Mb . HOSSAIN IMAM : May we know if the Calcutta 
High Court is opposed to this proposal ?

T he  H onoubable Mb. E. CONRAN-SMITH : It is not the practice 
to reveal the opinions received by the Central Government from the autho­
rities whom they consult.

The  H onoubable Mb . HOSSAIN IMAM : Will the Honourable Member 
publish those opinions when he brings forward a Bill for this purpose ?

The  H onoubable Mb . E. CONRAN-SMITH : That also is not custo­
mary.

N ames of Bbanoh R a il w a y  L ines dism antled .

26. T he  H onoubable R a i B ah adub  Sbi NARAIN MAHTHA (on 
behalf of the Honourable Raja Yuveraj Dutta Singh): Will Government 
give the names of the branch railway lines with their respective length in 
miles, which have been dismantled or will be dismantled on account of 
the war ? *

92 COUNCIL OF STATE. | 26 th  ¥ e b , 11)41.



QUESTIONS AND ANSWERS. 93

The H onoubablb Mb . L. WILSON 
been or are being dismantled :—

1. Dalmau-Daryapur, B. I. R.
2. Akbarpur-Tanda, E. I. R. .
3. Bijnor-Chandpur Siau» E. I. R.
4. Cooanada Koiipalle, M. ft S. M. R
5. Shoranur-Nilambur, S. I. R.
6* Parwha*PiiBad» 0« I* P* R« •
7. Gawnpore-Khairada, G. I. P. R.
8. Lyallpur-Jaianwala, N. W. R.

The following railway lines have

Length in 
mUeB.
U-25 
9-9S 

21-49 
28*65 
41*25 
42-80 

* 80-75 
21 17

It is not possible to say at present what other branoh lines will be dis * 
mantled, as the matter depends on factors which are liable to change.

Apart from the method of obtaining track of a certain kind by the lifting 
of branch lii»s, the msthod of releasing suitable track by means of relaying 
operations is being actively considered but this method requires time for its 
fruition. In any case before any branch line is selected for lifting, each case 
is most carefully considered.

 ̂ "TThb H onottbablb Sir MUHAMMEAD YAKUB : Have the Railway 
Board receiyed any representation on behalf of sugar merchants living near 
the Chandpur-Siau-Bijnor railway line, Sir ?

The H o t̂ottrablb Mr . L. WILSON : The answar is in the affirmative.
Sir.

The H0 N0 URA.BLE Sir MUHAMMAD YAKUB : Have they given any
consideration to their representation and do they consider the desirability 
o f reviewing their judgment to dismantle this line ?

The H onourable Mr . L. WILSON : 
Sir, and the line has been dismantled.

That was given due consideration.

The H onourable Mr. HOSSAIN IMAM : May we know if the Pro* 
vincial Governments were consulted and their agreement taken before these 
lines were lifted ?

The H onourable Mr. L. WILSON : 
each case consulted.

Provincial Governments were in

The H onourable Mr. HOSSAIN IMAM 
consented to these lines being lifted.

I had asked whether they

The H onourable the PRESIDENT : In any case, I suppose the 
ultimate powĉ r is with the Central Government to decide.

The H onourable Mr . HOSSAIN IMAM : We know that. Sir. I do 
not question the power of the Government. We only want to know whether 
the Provincial Gk>vernments objected to it.

' A 2



Thk H onourable the PRESIDENT : That ia quite diflFerent to what 
you first said. I cannot press the Honourable Member to give a reply.

The H onourable Mr . HOSSAIN IMAM : Did any Provincial Govern­
ment object to the lifting of these lines ?

The H onourable the PRESIDENT (to the Honourable Mr. L. Wilson) : 
You need reply only if you think it proper. You are not under any obliga­
tion to reply to that question.

The Honourable Mr . L. WILSON : I do not intend to disclose what 
were the opinions given by the Provincial Governments.

Propaganda by Christian Missionaries to get the “ Sanatan Adibasis
RECORDED AS TrIBAL IN THE PRESENT CENSUS.

26. The Honourable Rai Bahadur .Sri NARAIN M ^ tilfiA  (on 
behalf of the Honourable Raja Yuveraj Dutta Singh) : (a) Has t^e
attention of Government been drawn to a statement published in the 
Amrita Bazar Patriha, dated the 17th December, 1940, that “ the Christian 
missionaries are trying (hair level best so that the Sanatan Adibasis 
may be shown in the coming census as having no religion or wild, or tribal,  ̂
and they axe making all-round propaganda and falsely preaching lo  the igno­
rant Sanatan Adibasis to get themselves recorded as tribal ? The missionaries 
have tried and succeeded in getting a very large number of Christians 
appointed as enumerators and supervisors in the Santhal Parganas in Bihar ?

(5) How many Christians have been appointed as enumerators and super­
visors in the area referred to in (a) ; and what steps have been taken by 
the census authorities to remove this prevailing impression ?

The  H onourable Mr . E. CONRAN-SMITH : (a) No ; as the state­
ment referred to does not soem to have boon published in the Amrita Bazar 
Patrika, dated the 17th December, 1940. Certain stateiments bearing on this 
subject have, however, appeared in the press. The Government of India 
believe that communities other than that mentioned by the Honourable 
Member are also conducting propaganda to influence the religion return of 
aboriginal tribes. They have no reason to believe that the alleged efiforts of 
missionary bodies are in any way different from or more pronoiinced than 
similar activities by other bodies. The Government of India's position is 
that the questions are asked and the answers recorded.

(h) Enumerators are appointed from all communities according to suit­
ability and convenience and the Government of India see no reason to call 
for the figures suggested. They are not aware of any impression of the kind.

The H onourable Sir DAVID DEVADOSS : What is the religion 
of the Sanatan Adibasis ? Is it Animism ?

The Honourable Mr . E. CONRAN-SMITH : I regret, Sir, I cannot 
answer that question. I must ask for notioe.

94 corvcTL OP s ta te . [2 6 th  Feb. 1941.



N umber of Employees (Etjeopeans, Hindus and Muslims) in Ishapore
AN0 COSSIPORE FaCTORIBS.

27. The H onourable Mr . HOSSAIN IMAM : (a) Will Goveriunent 
lay on the table a statement giving the following information in respect of 
the employees at the Ishapore Factory on the 31st December, 1938, 31st 
December, 1939, and 31st December, 1940: the number of Europeans, 
Hindus and Muslims separately, in each of the following categories, 
office superintendents, foremen, skilled labour, apprentices and ordinary 
labour ?

(6) Will Gk)vernment lay on the table similar information in respect 
o f the Cossipore Factory ?

The H onourable Mr.,A. deG. WILLIAMS : (a) and (6). I  place on 
the table a statement giving the necessary information.

QUESTIONS AND ANSWERS. 95
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Supply Dbpabtmbnt.

28. The H onourable Me . HOSSATN IMAM : Will Government state 
whether any change has been made in the Department of Supply, since the 
reply to question No. 20 on 19th November, 1940 was given ? I f  so, what ? 
Will Qovernment lay a statement on the lines of question No. 20 ?

The H okoubable Me . A. dbC. WILLIAMS : Pari / . —^Yee.

Part I I .— Î would draw the Honourable Member’s attention to the com­
munique, dated the 11th December, 1940 on the subject, a copy of whioli is in 
the Library of the House.

Pari I I I .— Â statement containing the required information has been 
laid on the table.

QUESTIONS AND ANSWERS. , 97
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Supply Dxpabthskt.

29. The H onourable Mb . HOSSAIN IMAM: Will Government
give the following information in respect of the oflScers directly recruited in the 
Supply Department from private life, since its formation up to 15th February, 
1941: the date of appointment, name, nationality, province of origin; actual 
pay, or income-tax assessment of monthly income on the day of appointment 
to the Supply Department (including I. S. D.) and the pay on 1st February, 
1941 ; special qualification for the post to which appointed ; the method o f  
recruitment, whether advertised or not ?

The H onoubable Mb . A. deC. WILLIAMS : Information is being 
collected and will be laid on the table in due course.

Supply Depabtment.

30. The H onoubable Mb. HOSSAIN IMAM: (a) Will Government 
state to which officers under the Supply Department the powers of Addi­
tional Secretary have been given ? The date and the reasons for which this 
power has been given ?

(6) Will Gk)vernment state the number of cases disposed of by each o f  
these Additional Secretaries since their appointment up to 16th February, 
1941 and the numbers of cases referred to the Secretary and the Honourable 
Member ?

The H onoubable Mb . A. deC. WILLIAMS : (a) The Director General 
Munitions Production and the Director General of Supply were appointed 
ear officio Additional Secretaries to the Government of India with eflfect fix>m 
the 15th December, 1940. The object of this is decentralization.

(6) No record is kept of such cases.

The H onoubable Mb . HOSSAIN IMAM : K  those are the only twô  
effective parts of the Supply Department, when they have been decentralized 
what is left to the Secretary ?

The H onoubable Mb . A. deC. WILLIAMS : Decentralization need 
not be complete for one thing. Further, this will not be the only Department 
of the Government of India which has an Additional Secretary in addition 
to the Secretary. It does not imply that the Secretary has no work left to do.

The H onoubable Mb . HOSSAIN IMAM : In regard to part (6) of my 
question, are there any cases referred to the Secretary from these Additional 
Secretaries or not ?

The H onoubable Mb . A. deC. WILLIAMS : Of course some cases will 
be sent to him. I am only pointing out that it is not the custom in the Govern­
ment of India in the Supply Department and as far as I know in the majority 
of other Departments to keep a record of cases which actually reach the Secre­
tary or the Honourable Member.

The H onoubable Mb . HOSSAIN IMAM : Is there any differentiation 
between the powers of the Secretary and the Additional Secretary ?

The Honoubable Mb . A. deC. WILLIAMS : The Additional Secretary 
has the powers of a Secretary.
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The H onoueable Pandit HIRDAY NATH KUNZRU : What are 
their powers with regard to the giving out of contracts ?

The H onoubablb Me . A. dbC. WILLIAMS : I should require a separate 
'question to answer that, Sir.

CONTEAOTS OF Rs. 1,000 AND ABOVE MADE WITHOUT CALLING POE T eNDBES.

31. The Honoueable Me . HOSSAIN IMAM: Will Government lay 
on the table a list of orders o f Rs. 1,000 and above placed in the last ten 
months of the fiscal year 1940-41, without calling for tenders, by mutual 
negotiation, giving the following information in respect of each order : value, 
rate, name of the article, name of the supplying firm or person, reasons for 
not calling tenders, the tendered rate immediately before or after the negotiated 
contract ?

The H onoueable Me . A. dbC. WILLIAMS : Contraote of the kind 
referred to by the Honourable Member are normally entered into only in 
respect of proprietary articles and such specialized manufactures as Defence 
Services Motor Vehicles and Aircraft. They are also entered into in respect 
t)f articles belonging to categories other than those mentioned above, when 
the demand is excessive or more than the normal available supply and it is 
felt that better rates can be obtained by negotiations. In such cases the 
rates are approved not only by the appropriate purchase ofl&cer, but also 
by the corresponding Planning and Finance officers. Contracts of Rs. 1,000 
and above made without calling for tenders are not numerous, but the pre­
paration of a list, as desired by the Honourable Member, would involve heavy 
clerical labour as such contracts would have to be picked out from thousands 
of orders which have been placed in the last ten months.

The H onoueable Me . HOSSAIN IMAM : Is it a, fact that all these 
contracts are published in the Indmn Trade Journal of the value of Rs. 1,000 
and above ?

The H onoueable Me . A. deC. WILLIAMS : If that is the case, Sir, 
I  do not know why the Honourable Member wants any statement from me.

The H onousable Me . HOSSAIN IMAM : I want the statement because 
the Journal does not differentiate between those contracts which have been 
given after calling for tenders and those which are given without tenders.

The H onoueable Me . A. dbC. WILLIAMS : Then I see no relevance 
in the Honourable Member’s supplementary question.

The H onoueable Pandit HIRDAY NATH KUNZRU : Can the 
Honourable Member indicate the value of the contracts entered into without 
^Milling for tenders ?

The H onoueable Me . A. deC. WILLIAMS : If the Honourable Member 
will put down a question in that sense it would be considered.

The H onoueable Pandit HIRDAY NATH KUNZRU : Has not that 
information been practically asked for by the Honourable Mr. Hossain Imam 
an his question ?

The H onoueable the PRESIDENT : In other words, thf Honourable
Member wants notice ?
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The Honourable Mr. A. deC. WILLIAMS : Yes, Sir.

The H onoubablb Pandit HIRDAY NATH KUNZRU : But is the 
Honourable Member entitled to ask for notice of a question involved in this 
question ?

The H onourable the PRESIDENT : I quite agree the reply was not 
quite to the point, but the Honourable Member did intend to ask for notice.

BILL PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON
TABLE.

SECRETARY of the COUNCIL : Sir, in pursuance of rule 25 o f the 
Indian Legislative Rules, I lay on the table copies of the Bill further to amend 
the Petroleum Act, 1934, which was passed by the Legislative Assembly at 
its meeting held on Tuesday, the 25th February, 1941.

IXSURANCK DEPOSITS (TEMPORAUY REDUCTION) BILL. 117

INSURANCE DEPOSITS (TEMPORARY REDU(TTTON) BIT.L.

T he H onourable Mr . H. C. PRIOR (Labour SecretAiy): Sir, I move :
** That the Bill to provide for the reduction temporarily of the amounts payable as 

instalments of the sum to be deposited by an insurer under section 7 of the Insurance Act, 
1938, as passed by the Legislative Assembly, be taken into confflderation.’*

Before the Insurance Act of 1938 was enacted life insurers were required 
to make second and subsequent instalments of deposits at one-third of the 
premium income of the insurer and their liability to pay such instalments 
annually continued until the full deposit had been made. The 1938 Act 
however required that the annual instalments of deposits should be a fixed 
sum bearing no relation to premium income. Unfortunately the war has 
eome at a time when many young insurance companies who started business 
before the Act o f 1938 was enact^^ have still not paid their full deposits, and 
it is a normal result o f war that the anticipated gro^vth in premium incomes 
o f companies is retarded as there is less new business and more frequent lapses. 
Therefore young proprietory insurance companies are now faced with some 
slowing down of their anticipated progress and find it difficult to pay in foil 
the fixed amounts o f the periodical instalments of deposits required by the 
Insurance Act of 1938, and in present conditions it is considered inadvisable 
to require them to do so. The Bill which I have the honour to move seeks 
therefore to give such insurance companies some relief from the more stringent 
deposit provisions introduced by the 1938 Act. The Bill provides for the 
reduotion, for the duration of the war and ore year thereafter, of the instal­
ments of deposits due from young proprietory insurers who carry or life in­
surance business only. Tt is necessary to give this relief only to young in­
surers (that is, those who started business not more than 10 years before the 
oatbreak of war), as insurers who started business before that date are in a 
position to pay their instalments in full. The amount of relief proposed is 
that the annual instalments of deposits should be reduced by one-half, but 
provision is included to prevent insurers from dissipatirg unjustifiably moneys 
which they would otherwise have had to pay as deposits. The concession is 
not extended to companies receiving a premium income in excess of Rs. 30,000 
per annum sii2ce the instalment of deposit they are required to make is within 
their means, even after allowing for reasonable expenses and settlement of



[Mr. H. C. Prior.] ^
claims. It is also not necessary to extend the ooncession to mutuals as their 
instalments are payable on a percentage basis. It is thought therefore that 
the Bill gives such relief as is required.

Sir, T move. I
♦The H onoubabt^  Mr . HOSSAIN IMAM (Bihar and Orissa : Muham 

madan) : Mr. President, this Bill has been brought forward by the Govern­
ment with a generous motive, viz,, that new companies, or young companies 
as they are termed, should not find it difficult to deposit their irstalments. 
The Honourable Mr. Prior mentioned the fact that the Government have 
extended this facility to those companies which have an income of Rs. 30,000 
as premium income. That is mentioned, Sir, in clause 5. Now the question 
is, is this Rs. 30,000 the income in the year in which they have to make the 
deposit or is it income in the previous year on which you will base this con­
cession ? If it is on the basis of the previous year, the result will be that 
those who are losing business, as has happened in some cases, will not be able 
to take advantage, although their income may have fallen from that of the 
previous yoar. I am afraid the Bill as it is framed will lead to this procedure 
that the Government cannot make the concession to those who have come 
down below Rs. 30,000 in the year 1941-42. I therefore ask the Government 
to keep in view their generous desire and if they find that this Bill is not giving 
relief to young companies they may come forward with an amending Bill 
during the next session.

The H onourable Mr. H. C. PRIOR : Sir, I think that the answer to 
the question put by the Honourable Member will be found in sub-clause (1) 
of clause 5 of the Bill which says :

 ̂ ** An insurer otherwise entitled to the benefits of this Act shall cease to be so entitled
in any year if in the preced^g year his total premium income, including annuity considera­
tions, as shown in the revenue-account prepared under the Insurance Act, 1938, exceeded 
rupees thirty thousand

The view of Grovernment is that if the income exceeds Rs. 30,000, as I said in 
my opening speech, it will be well within the means of the company to find the 
requisite deposit, even allowing for its expenses and for meeting any claims 
that may have to be met.

The H onourable the PRESIDENT : Motion made :
** That the Bill to provide for the reduction temporarily of the amounts payable as 

instalments of the sum to be deposited by an insurer under section 7 of the Insuranoe Act» 
1938, as passed by the Legislative Assembly, be taken into consideration.”

Question put and Motion adopted.
Clause 2 was added to the Bill.
Clauses 3, 4 and 5 were added to the Bill.
Clauses 6, 7 and 8 were added to the Bill.
Clause 1 was added to the Bill,
The Title and Preamble were added to the Bill.

------------------------------------------------- •---------
♦Not corrected by the Honourable Member.

118 COUNCIL OF STATE. [26TH F bB. 1041.



INDIAN MERCHANDISE MARKS (AMENDMENT) BILL* 119

T he H onourable Mr, H. C. PRIOR : Sir, I move :
That the Bill to provide for the reduction temporarily of the amounts payable as 

instcJments of the sum to be deposited by an insurer under section 7 of the Bisuranoe Aot, 
1938, as passed by the Legislative Assembly, be passed/'

The Motion was adopted.

INDIAN MERCHANDISE MARKS (AMENDMENT) BILL.

The H onourable Mb. H. C. PRIOR (Labour Secretary) : Sir, I move :
“ That the Bill further to amend the law relating to fraudulent marks on merchandise 

as passed by the Legislative Assembly, be taken into consideration

This Bill seeks to amend an Act which was passed more than fifty years ago, 
at a time when competition in business was less intense. That Act served 
well the needs of that time— ît protected the consumer against misrepresenta­
tion in respect of goods purchased by him, it safeguarded the trading com- 
muility from the riSc of purchasing go^ s falsely passed oflF as the manufacture 
o f a particular person or country, and it gave some measure of protection to 
British and Indian traders. But it has for some time been felt that the growiog 
complexity of trading conditions in this country and the great increase in our 
commerce and industries make it necessary to provide greater protection than 
is given by the present Act. A special officer was accordingly appointed in 
1938—his report was circulate to Provincial Governments and commercial 
organizations, their comments and suggestions were carefully considered and 
the result of these various discussions is the Bill which I have the honour to 
move.

The Bill has two main objects. The first is to ensure that cotton piece- 
goods should be properly marked by the manufacturer or wholesale merchant 
and that similar provision should be made for yarn whether imported or made 
in Indian factories.

Secondly, the Bill gives power to the Central Grovemment to issue noti­
fications requiring the marking of the country of origin in any cases where this 
should be found necessary.

Opportunity has also been taken to alter the definition of the term 
trade mark to bring it into line with that in the Indian Penal Code and 

Trade Marks Registration Act. This wiU result in the removal of an anomaly 
which deprived Indian trade marks of protection unless they were actually 
in use.

It is hoped that these amending provisions will make the Act of 1889 
suitable for the more complex modern trading conditions and satisfactory both 
to the consuming public and the mercantile community.

Sir, I move.
The Motion was adopted.
Clauses 2, 3, ^  5 and 6 were added to the Bill.
T h e  H o n o u r a b l e  M r . SHAVAX A. LAL (Nominated Official) : Sir, 

with your permission, I beg to move two amendments to clause 7. The first 
is :

“ That in clause 7 of the Bill, for the heading preceding proposed section 12, the follow­
ing heading shall be substituted, namely, ' Stamping of Piece-goods, Cotton Yam, and 
Thread’.”
This is a purely formal amendment to add the word “  Thread



Th e  H onourablb the PRESIDENT : 1 don’t think there can be any 
objection to the Honourable Member moving hig two amendments. He has 
not given the required notice but I will permit him.

The H onourable Mr . SHAVAX A. LAL : Sir, I move my first amend­
ment.

The Motion was adopted.

The H onourable Mr. SHAVAX A. LA L; My second amendment i s :
“ That in clause 7 of the BiU, for sub-section (J) of section 12, the following shall bo 

substituted, namely,—
“ Piece-goods, such as are ordinarily sold by lenĵ th or by the piece, which have been 

manufactured, bleached, dyed, printed or finished m pramises which are a factorŷ  aa 
defined in the Factories Act, 1934, shall not be removed for sale firom the last of such pro­
mises in which they underwent any of the said processes without having conspicuoud  ̂
stamped in English nvimerals on each piece the length thereof in standard yards, or m 
standard yards and a fraction of such a yard, according to the real le n ^  of the piece, 
and, except when the goods are sold from the factory for export from Britiw India, without 
being conspicuously marked on each piece with the name of the manufacturer, or of the 
oecupier of the premises in which the piece was finally processed or of the wholesale pur­
chase in India of the piece

Sir, this amendment too is purely formal, the only real ohange being the 
insertion of the word “  printed It was left out in the other House merely 
by an oversight and is l^ing inserted here. Opportunity has also been taken 
to improve the drafting of the sub-section.

Sir, I move.
The Motion was adopted.
Qause 7, as amended, was added to the Bill.
Oauses 8, 9, 10, 11, 12 and 13 were added to the Bill.
Clause 1 was added to the Bill.
The Title and the Preamble were added to the BilL

The Honourable Mr . H . C. PRIOR (Labour Secretary) : Sir, I move :

** That the Bill, as passed by the Legislative Assembly akd amended by this Hoixpe 
be passed.”

The Motion was adopted*
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The Council then adjourned till Eleven of the Clock on Thursday, the 27th 
February, 1941.




